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\tal Pr 2 C ) vhat c sitio o Cir(}L:r—ns(anccs 'i;l_which UPSC IH 0 b.c 7
consulted in making recruitment.

If a Departmental Promotion Committee exists, what is its composition

13 14

Group ‘B Departmental Promotion Committee Consultation with the UPSC npecessary
(for considzring vonfirmation) on cach occasion”

1. General Manager, Security Printing Press, Hyderabad—Chairman

2, An Officer of the Departmtent of Economic Aflairs incharge of Mints and Presses of or
above the rank of Deputy Sccretary-- Member
3. Doputy Secretary (Admn.), Departmental of Cconmic A Rairs—Member

“Notc¢:-The proceedings of the DPC relating te confirmation of a direct recruit shall be

sent 1o the commission for upprovul. I[ however, these are not approved by the Commission
a fresh meeting of the DPC to be presided over by the chairman or @ Member of the UPSC

shait be held.™

[No, F.1(13)/89-PM(SPT)]
G.S. GREWAL, Under Sccy.

Foot Note:.—Principal Rules were published vide Notification GSR No. 655(F) dated 14-8-85 und  subsequently amended  vids
[Notification No. 1/4/89-PM(SPP) dated 9-6-921 GSR No. 298 dated 4-7-92.
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MINISTRY OF INDUSTRY
(Dopartment of Industrial Development)

CENTRAL BOILERS BOARD
New Delhi, the 8th October, 1993

G.S.R. 516.—~WHEREAS certain regulations further to amend the Indian Boiler Regulations, 1950 wore
published, as required by sub-section (1) of'section 31 of the Indian Boilers Act, 1923 (Sof 1923) at pagos 424-428
of the Gagette of India, Part-I1, Section 3, Sub-Section (i), dated the 13th March, 1993 undcr the notification of the
Goverament of India in the Ministry of Industry (Departmont of Industrial Davelopmont) (Cantral Boilers Board)
No. G.S.R. 138 dated the 26th February, 1993 inviting objections and suggestions from all persons likely to be
affected theraby till the 1st May, 1993.

AND WHEREAS the said Gazette was made available to the public on the [8th Muarch, 1993;

AND WHEREAS the objections and suggestions received from the public wore considered by the Central
Boilers Board;

NOW, THEREFORE, in exercise of the powers conferrod by section 28 of the Indian Boilers Act, 1923
(5 0£1923), the Central Boilers Board hereby makes the following regulations further to amend the Indian Boiler
Regulations, 1950, namely :-
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l ) These regulations may be called thc Indiaa Boiler (Sccond Amendmant) Reg ulations, 1991
(2) They shall come into force on the date of their publication in Ollicial Gazette.

2. In the Indian Boiler Regulations, 19350 (hereinafrer referred to as the said rogualations), in regulation 2, for
clause (g), the following clause shall be substituted, namely :—

“(g) “Inspecting Authority’” mecans an authority recognised by the Central Boilers Board in the manner as
laid down in regulations 4A to 4H, as compotent to grant a ceriificute in Form 1, 1A or 1IB.”
3, In the said regulations, in regulation 4, in sub-regulation (f) in the Note.-—-
(i) in the opening portion, after the words “Well-known Tubz Makers”, the following shall be ins:rted
namely :—
“recognised by the Central Boilers Board in the manner as laid down in regulations 4A to 4H™;
(i) after the words, “certificate from the Well-known Tubs Makers”, the following words shall bs added
namoly :—
“as aforesaid”’.
4. In the said regulations, in regulation (7,—
(1) for sub-regulation (a), the following sub-regulation shall be substituted, namoly: —
“(8) Plates—For shell plates, butt straps and plates, gusset plates, end plates, furnaco plates and flanging
plates one tensile test piece shall be cut from each plate as rollzd.”;
(i) sub-regulation (b) shall be omitted;
(iii) sub-regulation (c) shall be renumberod as sub-regulation (b).

5. In the said regulations, in regulation 20, for sub-rcgulation (a), the following sub-tegulation shail be subs.
tituted, namely :—

“(a) Platos—A bend test shall be taken from each plate as rolled. The bend  test from shell plates, butt straps
and other plates which have not to be flanged or worked in the fire or which when in use arc not to be
exposed to flame shall be cold bend test.”,

6. In tho said regulations, in rogulation 56A, after sub-rogulation (x), tho following sub-regulation shall be
added, namely -
“(xi) Notwithstanding anything contained in sub-regulation (x), the hydraulic test for tubss in makors’ pre-
mises shall be dispensed with by the Inspecting Authority provided that the tubss are subject to non-
destructivo testing by an appropriato method like ultrasonic or/and Eddy current testing”.

7. In the said regulations, in regulation 290, for yub-rcgulation (), the (ollowing sub-regulations shall be sub-
stituted, namely :—

“(0) the number of valves and fittings which shall bz mad» available to the Inspacting Offizor (excluding mech-
anical tests) shall be as follows:

Upto and including 51mm 10 pzreent,
Over 51mm and upto and including 76 mm 15 %7 of the numbezr of chest.
Ovor 76mm and upto and including 114 mm 209 of the number of chests.
Over 114mm 100 percent.

If the Inspecting Authority is satisfied that the manufacturer has adequaty facilitie; for testing and ins-
pection of valves intended for service pressure exczeding 10.5 kg/em? ot temporature excooding 204°C

and actually tests each fitting at his works, the Inspecting Authority may, at his discration, undsrtake test
on & sample basis.”.

(f) The working pressurc and the minimum thickness of the stuel valve chest of sphorical cross section shall
be determined by tbe following formula, namely:—

4 (T-O)
Working prossure =
D-0.8 (T-C)
WP x D
T = — o 4C

4f + 0.8WP
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T = the minimum thickness of the chest,
D = the external diameter of the chest.
{ = allowable stress for the material to be dotermined on the basis given jn clause (d) abaove.
C = the minimum positive tolerance as specified hereunder;
For Cast Steel Chest C = Smm,
For Forged or stainless stecl chest C= 2.5 mm.".

8. In the said regulations, in regulation 350, in Table 3, for the words, letters and figures,

“T.S. Et™ “Et Sr

e of —— and or —— or Sc”,

3.5 1.6 1.6 1.6

the following words, letters and figures, shall bz substituted, namely -
“T.S. Et” “Lt Sr

of —— and —— or or S¢".

2.7 1.5 1.5 1.5

9, In the said regulations, in regulation 351, in Table 4, for thy words, letters and figurss,
“T.8. Et” “Et Sr

~w— o —— and —— or or S¢”

3.5 1.6 1.6 1.6

the following words, letters and figu -3, shall bz substituted, namsly:—
“T.S. Et” “Et Sr

——of —— and —— or or S¢’.

2.7 1.5 1.5 1.5

10. In the said regulations, in regulation 361, for sub-regulation (¢), the following sub-regulation shali be sub-
stituted, namely:—

“(c) Fabricated pipc bonds may be made by Welding together bavelled section of straight pipe, provided:—
(i) the angle between the axis of the adjoining soctions docs not exceed 30° and

K—0.5
(ii) the thickness is at least ; ——-———— times the minimum thicknoss required for the straight
K—1
pipe to which the bond is joined.

Where, K—ratio of the radius of the bend (from centro of cucvature to czntre of pipe) to thy inside
radjus of the pipe.
Note : Gussoted Bends shall be used for pressuro not oxceoding 21 kilogramms per square centi-
metre and temperature not exceeding 260 Degreo Centigrade.
*/(d) For the forged bends, the radii shall be not less than those given below:—
Long radii forged bends —R=135xd
Short radii forged bends —R =1.0xd

The thickness at any point of the bend shall not be less than 87.5%; of the nominal thicknsss of the bend.
The thickness at any point of the bond  shall  besuch that the minimum thickness requirsd
oquation 91 is maintained throughout after finishing opzration.

11, In the said regulations, in regulation 382, in sub-regulation (&) aftor the ontry “‘Bihar............ BR”, the
following entry shall be inserted, namely:—

“Daman and Diu............... DU”.

12, In the said regulations, for regulations 395D and 395E, the following r:gulations shall be substicuted,
namely:—

*395D  Fees for inspection of components of valves—The fees for inspection of components of valves shall be
charged as under:-

(1) 5077 of tho Inspection fees of the valves shall be charged by the Chief Inspector of the State, where
the components of the valves, are manufactured, for inspection of the components manufactured
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in a State other than the State where the valves are assombled and remaining 50 % of the inspec-
tion fees shall be charged by the Chief Inspector of the State, where tho valves are assembled, for
inspection of assembly and final inspection of the valves.

(ii) Where the inspection, so for as the material testing is concernod, has been carried out by a © Well-
known Foundry” or “Well-known Forge™ full inspection [ees shall bs charged by the Chief Ins-
pector of the State where the valves have bezn assembled and finally tested.

(1) Where the components of the valves are inspected and tested in the same manufacturing work
where the valves are assembled and  finally tested, full inspzction fes shall be charged by the
Chief Inspector of the State where the manufacturing works is located.

(iv) In case, in a State, components are manufactured by one firm and finally fittings and assembly
of the valves are made by another, both the firms shall pay inspection fee on 50 : 50 basis™.

395E Fees for inspection of feed water heaters and other fittings.—-Fees (or inspection of feed water heators
and other fittings shall be charged as under:—

(1) Fees for inspection of feed water heater shall be equal to the registration fee of the boiler subject
to & maximuin of Rs, 5000/-

(ii) Fees for inspection of other fittings like desuperheaters, steam  receivers and separately fired
superheaters shall be charged equal to half the registration fee of  the boiler to which the steam
pipe or feed pipe, as the case may be is attached subject to a maximum of Rs. 2500/-".

Note: In case of fittings, like do-super heaters, feed heaters and separately fired super heators, which are parts
of the steam pipes or feed pipes attached to a battery of the boilers, the fecs shall - be charged equal to half
the registration foe of any one of the boiler of the battery of the boilers™.

395F--Marking.—

(a) Carbon steel tubes or pipes which are both over S0mm. outside diameter or over 1000 mum. in length shall
be marked legibly to show—

() The identification symbol for the type of the steel;
(i) The brand of the manufacture; and

(iii) Whether seamless or electric resistrance welded tubos or pipes.

(b) Inthecase of Carbon steel tubes or pipes Iess than 50mm. outside diameter orless than 1000 mm. in length
the information specified in clause (a) of this regulution shall bo marked on a tag securely attached to the
bundle or box.

(¢) For alloy steel tubes or pipes marking shall not be stamped on the body of the tubes or pipess.  The infor-
mation specified in sub-regulation (2) of this regulation shall be stamped on the end face of plain end
pipes or on the rims of flanges or on indentification plates suitably attached to the pipss or tubes. [ns-
pection or identification marks may be painted on the alloy steel tubes or pipes provided iron oxide base
or titanium base paints are used.

(d) Tubes or pipes conforming to a foreign standard or code, which have been accepted by the Board under
regulation 3(2), marking shall be stamped in accordance with the provision of that standard or code, as
the case may be.”

[File No. 6(12)/90-B ollers]

V. K. GOEL, Secy., Contral Boiler, Board

Footnote:- The Principal regulations were published as 8.R.O. No. 600 dated 15th September, 1950 and last
amended vide G.S.R. Nos. 178 and 179 published in the Gazetto of India Part-II, Section 3(i) dated
24th March, 1990 and Notification No. 6(10)/90-Boilers dated 20th Septeraber, 1993 (under print in the
Gazette),



